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Bill No. 7 of 2010.

THE HIMACHAL PRADESH PANCHAYATI RAJ
(AMENDMENT) BILL, 2010

(As InTrobucepIN THE LEecisLaTive Assemsly)
A
BILL

further to amend the Himachal Pradesh Panchayati Raj Act,
1994 (4 of 1994).

Be it enacted by the Legislativessembly of the Himachal Pradesh
in the Sixty-firstYear of the Republic of India as follows:—

Short title. 1. ThisAct may be called the Himachal Pradesh Panchayati Raj
(AmendmentAct, 2010.

Amendment 2. Insection 2 of the Himachal Pradesh Panchayai®®a] 994 4 of 1994
ot Sectionhereinafter referred to as the ‘princigatt), in clause (13-B), for the
brackets and word “(Revenue)”, the brackets and word “(Appeals)” shall

be substituted.

Amendment 3. Insection 4 of the principAkt, in sub-section (3), after existing

Zf Sectionnroviso, the following second proviso shall be inserted, namely:—

“Provided further that no person shall be entitled to be registered in
the list of voters of a Sabha area if he is already registered as a voter
in a Municipality”.
/gfmeggg:;”; 4. In section 5 of the princip&lct, in sub-section (1), for the
5. words “October and it”, the words and sign “on second Octitbehall be
substituted.

Amendment 5. In section 7 of the principdlct, after sub-section (4), the
of Section . . .
7. following proviso shall be inserted, namely.—



“Provided that a person shall be disqualified for being chosen as, and for
being a member of the vigilance committee if he has incurred any of the
disqualification mentioned in sub-section (1) of section 122, except the

disqualification mentioned under clause (g).”.

6. Insection 7-Aof the principaAct, in sub-section (5), for théfmendn:,ent
figures, sign and words “15%" and “one-third”, the figures, signs and wogds "
“50%" and “one-half” shall respectively be substituted.

7. For section 15 of the principahct, the following section shalbubstitution
be substituted, namely:— of  Section
“115. Recovey of arrears.—Any amount on account of arrears
of any tax, water rate, rent, fee or any other money claimable by a Panchayat

under thiAct besides being recoverable in any other manner provided by
thisAct, may be recovered by the Collects arrear of land revenue:

Provided that the State Government may appoint any other officer
to exercise the powers of the Collector under the Himachal Pradesh Land
Revenud\ct, 1953 (6 of 1954).”.

8. In section 18 of the principafct, after sub-section (3), thé,\fmegdn;ent
(o] ection

following sub-section shall be inserted, namely:— 118

“(4) Notwithstanding anything contained in sub-section (1), the
accounts of Panchayat may be audited bgjtloeuntant General,
Himachal Pradesh and shall have access to relevant information and
records of the Panchayats.”.

9. Insection 138 of the principActt, in sub-section (1), after themendment
words “by a Panchayat”, the words “or Gram Sabha” shall be inserte@lgifec“On

10. In section 144 of the principatt,— Amendment

of Section
144.

(@) inthe heading, for the sign and words “,articles and money”,
the words “and articles” shall be substituted.;



(b) insub-section (1), the words “or money” wherever these occur
shall be omitted.; and

(c) insub-section (3), clause (a) shall be omitted.

Substitution 11. For section 181 of the princip&tt, the following section shalll
of Section .
181. be substituted, namely:—

“181. Appeals.—Notwithstanding anything contained in tAist,
any person aggrieved by an order made by the authorised officer under this
chapter maywithin the prescribed time and in the prescribed manner
appeal—

() incasethe orderis passed by the Sub-Divisiori@e@to the
Deputy Commissioner;

(@ incasethe order is passed by the Deputy Commisdioties
Divisional Commissioner; and

() incase the order is passed by the Divisional Commisstoner
the Financial Commissioner (Appeals);

and he shall hear and dispose of the appeal within period of 90 days and his
decision shall be final.”.



STATEMENT OF OBJECTSAND REASONS

Presently Gram Sabha meetings are convened on first Sunday of each quarter every year
under section 5 of the Himachal Pradesh Panchayatid®a}994. Nowit is proposed that
Gram Sabha meeting of fourth quarter may be convenetd Ge®ber every yeaExisting
provisions of théct ibid do not debar dual registration of persons as electors simultaneous in the
electoral rolls for a Gram Sabha as well as in a Municipfigrefore, in order to curb dual
registration, suitable provisions are proposed to be made for debarring such dual registration of
persons as electors simultaneously in Gram Sabha as well as Mun€ipligy for the member
of Vigilance Committees, there is no disqualification provided iAcheherefore, keeping in view
role ofVigilance Committee, it has been felt necessary to make applicable all those disqualifications
for the member dfigilance Committee which are presently for tHecefbearers of Panchayats
under section 122 of tet ibid, except the disqualication mentioned under clause (g), so that the
people having dubious nature and tainted background are restricted from enterinyigiatioe
Committees. Further in order to ensure the quorum in Gram Sabha, provision is being made for
nominating 50% of the total families from Up Gram Sabha, out of which one-half shall be women.
It has also been proposed to empower the State Government to appoint any officer to be the
Collector for the purpose of recovery of money belonging to Panchayats. Further in order to
ensure proper utilization of funds of the Panchayats, it has been decided to autifatihtant
General, Himachal Pradesh to conduct the audit of the Panchayati Raj Institutions.

This Bill seeks to achieve the aforesaid objectives.

JAI RAM THAKUR,
Minister-in-Charge.

FINANCIAL MEMORANDUM
—Nil—
MEMORANDUM REGARDING DELEGATED LEGISLATION

Clause 7 of the Bill seeks to empower the State Government to appoint any officer to
exercise the powers of Collector for the purpose of recovery of arrears of any tax or any other
money due to Panchayaltie proposed delegation of power is essential and normal in character



